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13.04 hrs.
BUSINESS OF THE HOUSE

MR. SPEAKER: Now, the Minister 
will reply after lunch. Then the other 
disciusion we can take up at 2.30 and 
go on till 3 p.m. when we will take

up both the motions regarding un
employment, for which 3J hours are 
allotted.

The discussion on SC & ST report 
will be adjourned in the sense that 
it will be taken up and continued 
later, if the House has no objection,

SHRI HARI VISHNU KAMATH 
(Hoshangabad); On a point of clari
fication. The motion on unemploy
ment, I believe, has been allotted two 
hours.

MR. SPEAKER: We will take it 
up at 3 O’clock. The other motion, 
Mr. Chandrappan's motion is given 
li hours. We shall continue with 
both of them together. We can dis
cuss together the motions of Shri 
Jyotirmoy Bosu and Shri Chandrap- 
pan. These arise from the same sub
ject.

(Interruptions)

Of course it is in the hands of the 
House to decide one way or the other. 
This Bill is likely to be finished by
2.30 P.M. We shall take up the Re
port at 2.30 P.M. and we shall go 
on till 3 O’clock.

SIHT? JJm ( ^ <g i ) : 
sTEJrer u f t ^ ,  ^  ^t ?ft«ft- 
f̂ nr̂ T % SFT% wrr im
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MR. SPEAKER: The present esti
mate is that this Bill will be finally 
decided by about 2.30 P.M.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); As 
has been put down in the Order 
Paper, the two motions—one of Shri 
Jyotirmoy Bosu and another of Shri
C. K. Chandrappan—are scheduled to 
be taken up at 2.30 P.M., on the ad
vice of the Business Adivsory Com
mittee. That was accepted by this
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House. Of coufse, the House is 
sovereign and can decide on a change. 
But it will b(e rather strange if we 
decide not to take up these motions 
at 2.30 P.M.

MR. SPEAKER: We will be sug
gesting that this may be taken up 
Bt 3 O’clock if the House so agrees.

SHRI P. K. DEO (Kalahandi): 
There is no quorum.

MR. SPEAKER: We should not go 
into these technicalities. I have no 
ob|jection to decide after we re
assemble. After all we are arrang
ing the business of the House for the 
convenience of the House.

SHRI P- K. DEO: This will be an 
encroachment on the time of the 
Private Members business.

MR. SPEAKER: Suppose the Re
port is taken up at 2.30 p.m.

SHRI HARI VISHNU KAMATH: 
Will the House sit beyond six? Dis
cussion for three and half hours 
means 6.30 p.m.

MR. SPEAKER: If the House so 
desires, it will sit beyond six. If 
the House does not desire, it can con
tinue later. It is a matter for the 
House to decide, it is not for me 
to decide. I am at your disposal. 
You decide.

SHRI P. K. DEO: Let us stick to 
this List of Business.

MR. SPEAKER: That is all right.
SHRI RAVINDRA VARMA: May

I suggest that we may stick to the 
Order Paper.

MR. SPEAKER: I will stick to that.

SHRI HITENDRA DESAl (Go- 
dhra): We want to know whether the 
Reports on the Scheduled Castes and 
Scheduled Tribes will be taken up? 
Otherwise, we may not wait here.

MR. SPEAKER: That will be taken 
up.

SHRI VAYALAR RAVI (Chirayin- 
kil): We will go as per the sugges
tion of the Minister of Parliamentary 
Affairs.

MR. SPEAKER: All right.

That Report will be taken up after 
the Motions are disposed of.

SHRI HITENDRA DESAI: That is 
tomorrow. Otherwise we will have 
to wait unnecessarily.

MR. SPEAKER: Tomorrow.
13.10 hrs-
The Lok Sabha .adjourned for Lunch 

till Fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at seven minutes past Fourteen 

of the Clock.
[MR. D e p u ty -S p e a k e r  in the Chlair.] 

t e a  (AMENDMENT) BILL—Contd.
THE MINISTER OF COMMERCE 

AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA- 
RIA): Sir, I am very grateful to the 
House as also to the hon. Members 
for attaching this importance to a very 
important Board in the country. A 
reference has been made regarding 
the fimctioning of the Board and I 
know that there are certain deficien
cies and may I, however, bring to 
the notice of the House.. . .

sft srm? s rw  : tjrrgzref
5ft, w  |?rr?

MR. DEPUTY-SPEAKER: It will 
come when we consider the Clauses.

SHRI MOHAN DHARIA: May I
bring to the notice of the House the 
progress that the tea industry has 
made in this country? So far asj 
acreage is concerned, the land underj 
cultivation of tea which was to the 
tune of 3,42,000 hectares has gone 
up to 3,64,000 hectares which is the 
highest in the world.

As regards the yield which was of 
the order of 1,089 kgs per hectare it


